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taker by him to file counter.

Therefore, put up hefore be hearing)on the merits) of O.A. 247/02,
the Bench for further
erders, Put up on the date fixed under the heading

"ORDERS", -
| e

MEMBER (JUDICIAL)
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e -S> 9l k. Heard Mr,Ashok Mohanty, learned
7ol g ng.em, b Senior counsel for the Respondents and Mr.A.C,
/.u, Swain,leamed counsel for the Applicant,
e Senier Counsel for the Railways
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has filed the present M,A, NO, 528/2002

|> L SR ~frs for recalling the interim orders passed

) WA, gqgjlo)_, P p=o—| 1n this case on 30th of April, 2002.counter
P-u—*?é\b e i

has also been filed in this case by the

C*’Pﬂ—’ S erpned,
2k Respdents, In para.ll of the counter it
/(,_ ; has Dbeen disclosed by the Respondents that
7/4} R the applicant}on receipt of a correct admit

card/appeared in the test held at cuttack on

2=3=2002.Advocate for the Applicant states

that in fact the applicant was allowed to face
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PV‘M» C/D’}‘-"A’M “+ the test. in question and since the ‘)'
W%L w prayer of the applicant bhas Deel met, this
+ Coerad| Original Application has become infructuous.
v In the said premises, this OA is dismissed
/\ % W/f’or h aving become infructuous but in the}
, circumstances,without imposing any cost._k

since the Original Applicatiorn
QQ—W.AM—LWJ*J
ahd—accoréinglty
has been mafle in fructuous/\ 5 3’-

WG
dismissed,&EEE MA NO, 528/2002 is‘,\accordmgly
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dismissed. 3
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